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faga dares 

aferaar 

Ts feeeft, 29 fearaz, 2015 

  STA. 3542(8).— eats ACH F Hol SAAT SAAT H TTA A BT Al Te Sot FT dhaar at arw 

BX Hal zat SrHeT H wfdearaa & ferw sragaey fraer FT afer aar sad freer ferw sat AY emzar six 
SA, Sat set Aha Vs SANT set Hagan sree At suereetat H faug a, sa Sat aren afataaa, 
2001 (2001 aT 52) #t ave 14h ave (c.) & aelta alearad (re Fas Fah Gad Sad ataay Her 

TAT €) Sat stata HY aaeat F Aleve at Boat Taq GT Us aes widvaral wl ate 19 Ara, 2007 ar 

WT H UAT, HAART, AMT Ul, ATs 3, FI-que (ii) F warsra arrea 12 Ars, 2007 * ars. 394(a) F 

ART AcHTe H fear Hares At aleepaar (SA SAH GLIA THT AST Hel TAT e) are alAfea STATA 

HEI TAT 

A HealA ACH FT Hol AAT SALT Hh TATA SF Sard atattaay At aqeat F rece Sot Haat SINT 
BA AT wfasarat At Tat TAT Sea Aregr At ergy 2 F thu ae Hawa F Aifen da aaHey HF Ges AF Har 

aad At AAT HT Yalacttenet Thar S, AX Ae Aaa S Ph HS AST WALA AT Hott H WAPHATA Ah at HY 
arated Stara & we H faface Par Ty; 

AX HAT ACHIX FT TS SAaVaH GAT SF fh hast Sa Sol AIT SET SX Sey WiAvoral Hl AAA AAT 
at atsted STAT F WTF ategherd fehar ory, ferrcht ate Sot GIT Heals ACH SIT TAH SANT AT 

CATT Hh Wit Sata Hr TE S: 

Ad: AT Heal UHR, Sed alata Ar ave 14h que (c.) A yaad alent wt saan Hed EU 
HAT TAA SAT H ITA S Sea seat F ettehad Sat TT SINT sie aes cag Hl AASt STAT 
wy F fatatave aed &, ward: 
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SET AST F, - 

(i) BOR 7 Ft & sata — (*) ave () F eA OK, Peatefad |e CET AIT, 
ward 

"(h) al aratern ta, forerél aera arta Gott Gra 70,000 Htfen cq dat aaHet 

(WHetare) Wid ae atx ae ater g, ster fe ATs areott F fear war gs :- 
  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

      
  

. a. aratern Tt 
1 Het tat aT 

2 ye ata 

3 Wat ve 
4 yet 
5 SAT AeA 

6 siege 
7 gata arate 
8 oat 

9 sat Uist 

10 afert Heq 

11 afer yt 

12 afer Yat 

13 afer 
14 afer afartt 

15 afer Her 

16 “ofa: 

(@) ars (a) at are Phar aT; 

(ii) 57 At (9) & Geared fetterfadt aa-eaTltd fear ses, eatt- 

“10. Yatferra oftencoft: seat sear st eareat A wfdayt 90,000 atom eq dea aaa 

(wadtarg) at gee afer Ft Gort aaa 21 

11. faaa faaco wafrar - seq sett Ft eareat HF siday 86,000 Htfes ca dor aah 
(wadtars) at gars afer Ft Sart aaa 2"; 

(iii) feoror 3 UgaTd, feafefad fecrm sta-earite fear sre, sate: 

“fecquy 4: oa ter 11 AF feu ae ares fafaface faa faaen sufrat At sat aura fad 

ata HWA h fore set sHrsal Hl erga 1h aelta aahadas areot ar saa 

aid EU qe ahatht site arhtrisasH erfdar (wet Us Fh) & wa F foray se” 

[wH. 4.10/13/2002-EuF] 

adie Ha, dah ahr 
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MINISTRY OF POWER 

NOTIFICATION 

New Delhi, the 29th December, 2015 

S.O. 3542(E).— Whereas the Central Government in consultation with the Bureau of Energy Efficiency, having 

regard to the intensity or quantity of energy consumed and the amount of investment required for switching over to the 

energy efficient equipment and capacity of industry to invest in it and availability of the energy, energy efficient 

machinery and equipment required by the industry, notified under clause (e) of section 14 of the Energy Conservation 

Act, 2001 (52 of 2001) [hereinafter referred to as the said Act], nine energy intensive industries and other establishments 

specified in the Schedule to the said Act, as designated consumers by notification of the Government of India in the 

Ministry of Power Number S.O. 394(E) dated the 12th March, 2007 [hereinafter referred to as the said Order] published 

in the Gazette of India, Extraordinary, Part H, Section 3, Sub-section (ii) dated the 19th March, 2007; 

And whereas, the Central Government, in consultation with the Bureau of Energy Efficiency, has reviewed the 

list of energy intensive industries and other establishment specified in the Schedule to the said Act, and the limit of 

energy consumption in terms of metric tonne of oil equivalent stated in Note 2 in the said order, and is satisfied that 

some other user or class of users of energy may be specified as designated consumers; 

And whereas, the Central Government considered it necessary to provide that only those energy intensive 

industries and other establishment having annual energy consumption as indicated against each industry or establishment 

by the Central Government from time to time shall be notified as, designated consumers: 

Now, therefore, in exercise of the powers conferred by the clause (e) of section 14 of the said Act, the Central 

Government, in consultation with the Bureau of Energy Efficiency, hereby amends the said Order to specify the 

following energy intensive industries and other establishments, as Designated Consumers, namely:— 

In the said order,— 

(11) In sub-paragraph 7 relating to Railways,- (A) for clause (a), the following clause shall be substituted, 

namel y:— 

“(a) All zonal railways having traction annual energy consumption of 70,000 metric tonne of oil 

equivalent (MTOE) per year and above, as per Table given below:- 

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

S.No. Zonal Railway 

1 Central Railway Zone 

2 East Central 

3 East Coast 

4 Eastern 

5 North Central 

6 North Eastern 

7 Northeast Frontier 

8 Northern 

9 North Western 

10 South Central 

11 South East 

12 South Eastern 

13 Southern 

14 South Western 

15 West Central 

16 Western”;        
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(B) clause (b) shall be omitted; 

(ii) after sub paragraph (9), the following shall be inserted, namely:— 

“10. Petroleum Refinery—Units of such industry having energy consumption of 90,000 metric tonne of 

oil equivalent (MTOE) per year or above. 

11. Electricity Distribution Companies—Units of such industry having energy consumption of 86,000 metric 

tonne of oil equivalent (MTOE) per year and above”; 

(iii) after Note 3, the following note shall be inserted, namely:- 

“Note: 4 For the purpose of establishing energy consumption of Electricity Distribution Companies specified 

in the order at sub-paragraph 11, energy consumption of such units shall be considered as Aggregate 

Technical and Commercial (AT&C) losses by using conversion Table under Note 1.” 

[F. No. 10/13/2002- EM] 

SATISH KUMAR, Jt. Secy. 
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